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pleasure and privilege to be of service
in the fulfilmeni and completion of
these projects. I also want to essure
hon, Members that the Navagaon is
not going to drown the whole of
Madhya Pradesh. That will submerge
some portion of Madhya Pradesh but

that is already to be drowned by their
own dams.

SHRI NIRANJAN SINGH: But the
storage of water will be there.

DR, K. L. RAQ: If the Bargi dam
is there, there will be storage of water.
1f the Punasa dam is there, there will
be storage of water. All these have
been taken into account.

SHRI A. D, MANI: How much
water goes info the sea after these
proposals?

SHRI NIRANJAN SINGH: Can the
Government assure us that full utili-
sation of water will be given to
Madhya Pradesh and only then the
surplus water will be allowed to go
out? :

DR. K. L. RAO: It will be bad of
me to say anything on this question
but I can assure the House that we
have faken everything into account. I
am saying on the basis of the Khosla
Committee because I do not want to
go beyond and say anything ag my
personal opinion because again I will
be subjected to criticism. But very
carefu] calculations have been made.
You must realise that Narmada is a
very big river, It is equivalent to the
whole of the Indus system the Sutlej,
Beas and Ravi. It is a very big river
and its water will be more than suffi-
cient for the development of irrigation
both in Gujarat and Madhya Pradesh.
Of course Maharashtra does not have
any benefit because it is all hilly area
and there nobody lives except in a
very few areas,

Then there was the question of a
proper share for Madhya Pradesh.
The finances are always fixed by the
Planning Commission based on certain
~-iteria but as I have submitted in so
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far as Madhya Pradesh has got the
least percentage of developed irriga-
tion in the eountry while at the same
time having very high possibilities for
development of irrigation, I would
very definitely be one with hon. Mem-
pers that special attention must be
paid to irrigation in Madhya Pradesh,
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